IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

AT HYDERABAD
L
0.A, AR /96, : Dt. !f_D_q.i_'s‘_i_gn_t_l_Ji-ga_-_-_'Bg._
1, K.V.ﬁpbba Rao
2, C,V,P,Sastry «« Applicants.

Vs
1. The Sr.Divl,Persennel Officer, _
2,8} 8wali~savada Nivisian. . = =
2. The Divl.Railway Manager,
" 8C Rly, Vijayawada Division,
thayawadl.-&rishna District.

3. The General Manager,

SC Rly, Rail Nilayaem, T

Secunderabad. -« Respondents.
Ceunsel for the Applicants t Mr. M.C.Jaceb
Ceunsel fer the Respondents $ Mr. J.R.Gepala Rae,SC fer Rlys,
CORAM:

THE HCN'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)




. pay in accerdance with rule 1315 {a) 41 & 411 of Ingc,

-l

CRDER

Oral Order (Per Hen'ble Shri R,Rangarajan, Member (Adm).)

Hearé Mr.M.C.Jaceb, learned ceungel fer the
applicantg and Mr, Krishna Mehan for Mr.J.R.Gepala Rae

learned ceunsel for the Respondents,

2. | There are twe applicants in this CA. Beth e

them while werking in the grade eof R6.425-640/1400-230

as Agsistant Stgytien Master oame en request gransfer t

-

Vijayuwada Divisien in the grade of R8,330-560/1200=2040/~ .

ﬁggééﬁériﬁﬁéof jeining and pay fixatien in Vijayawada Diyisien
AT =

on their jeining gs ASM in the grade ef Rs,330-560/~ shewn

at (Annexure-xrsfatement). The grievance ef the ;ppli ants

are while fixing their pay in the grade of Rs.330-560/3200-2040/-

ip Vijaywadad Divisien their last pay drawn in Hubli Divisien

They filed representatien:dated 20
L last
(Annexure-v1}63VII) fer pretecting their/pay drawn whi

was net pretected.

abserbing them o5 ASM in Vijayawada Divisien in the gr
Rg.330-560/2200-2040/~, It i8 gtyted that ne reply ha
f

given’ te these representafions.

L02-95
le
lade of

B been

3, Un@er the abeve circumsgtances they have filed this

OA praying fer a direction te the respendents te fix t

S~

as per the directtons-given i

of this BéhCho
4, In view of the fact that the representatien

'gtill pending, Re2 is directed te dispose eof the repr

of the applicants referred te above in sccerdance with

N

heir

Vel.IX

in QA.N0;1252/94 en the file

is
esentatien

rules

ee3




3=

and taking due nete ef the directiens in OA.Ne.1252/94.

JJ:,CI'Q, .

If thé applicants*ﬂﬂgoing te get favourab1e~reply te thtir-

. representatien the arrears if any 1s restricted with effect

E?E;Ez

¢rem 13-08-95 (this OA wes filed en 13-08-96.).

5. . The OA is erdered accerdingly at the admissien

t

atage itself, Ne cests.

(negtsiry sheuld sand.g cepy ef this OA with

‘enclesures alengwith the judgement te R=2)

(R.Rangarajan)
* Member (Admn. ).

Dated 3 The 16th_August 1996,
TﬁIctatea In Open Ceurt) -
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0.A.NO.933/96

Copy to:

1. The oeulor Divisional Personnel U?Piéer,“
South “entral Railuway, ''ijayawada DLHISIBH,

''ijayawada, Krishna District.

2. The Divisional Railuway M anager,

Seuth CentralJRailuay, ' ;
\'ijayawvada Division, ‘
ijayawada, Krishna District.

3. The General Manager,
South Central Railuay,
Railnilayam,
Secunderabad,

u

4, One copy te Mg.ﬂJCTJacnb,Adumcate,
CAT,Hyderabad,

5. One copy to Mr.J.R,Gopal Rao, 3G for Railuays,
CAT,Hyderabad.

6. One copy to Library,CAT,Hyderabad,

7. One copy For duplicate.

YLKR
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TYPED 8Y - CKED BY
COMPARED BY APPROYEDQ HY

THE CTEINTRAL ADMINISTR-TIVI TRIBUNSL
\ HYDZRWBAD BENCH HYDERABAD

T
I e

15 HON'BLE 3HRI R.RANGARBIAN: M(A)

sereo:_ 16/ %]9¢

ié
ORDER/JUDGEMENT ,
A N2, /R.E/C.P.To. .
in'
N ?:3((Y¥§
ADMITYED AMD INTERIM DIRICTIONS .IS34TH
ALL 0Zdn . '
DISPOSE Y OF WITH DIRECTIONS .
DIsSMIStED '
DISMISSED AS WITHORAGN
CRDEAZD /ReS=RTy.
NGO aR%ER A5 TO CO57S.,
YLKR . - II COURT
VAR
g rnt— -
- I gmater Afrere -
~ | Cewrd Administrative Tribymay |

B DESPATCH
28 AUG 1988
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